L T S I

+ 1ORM A
LR ASNOE S M P p
wy 0 For{ @ oA Jupt
(U Regulation 6 of the Insolvency and ankropios Hoacd u.Hn;HJ (awalvency Roewlution (
Corporate Pervony) Regolatoay, 2016
sy LIn
FORTHEATTENTIONOF THE CREDITORS OF DYSAMIC TENTHOOKS PRINTERS
(CORPORATE DERTONRY

REVENANT PARTICNT AN
DYSNAMIC TENTHROORS

-. Lo Name of cotporate debtor A L T LITHD

Date ol incorporation of corporate debtor 11 March 1982
» Muthorits under which corporate deblor is incarporated ROC - Dell
| | ll'“l\n-“ﬂ ) , -
4 | ( arporate |1.||-l||ll‘\ \'L_"r""'[""_r:lt l!rhfnr . O
b Address of the registered office and principal affice (il Registered Office - _I_l o
any b ol corporate debtor Bhaowati “.lf‘u.’l.(u;l.l ( ‘( .( o
| Charkhewala, Chawri Bazar, Centrd
Delhi - 110006 .
| Work :- C-1, Industrial. Area, Bijoli, Jhansi

284001 (Uttar Pradesh)
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6. | Insolvency commencement date in respect of corporate 27 th May, 2020
_ debtor |
L Estimated date of closure ofinsolvency resolution process | 24 November, 2020
8. | Name and registeation number of the  insols ency - Shiv Nandan Sharma

: . 6a1

- Professional acting as interim resolution professional Reg. No. IBBI/IP-PO03BA/2017-18/10

O Address and c-mail of the interim resolution professional. 129, Nas jeevan Vihar, \v.'n-r vurohindo
s registered with the Board College, Sew Dellii - 11001

l { ' sharmasn@gmail.com

—_ N (— . |

101 Address and c-mail to be used for correspondence with | 129, Navjeevan Vihar, .\c.'l'r Aurobindo

[ | the interim resolution professional College, New Delhi 11001
cirp.dynamic@gmall.com

sharmasn@gmail.com

L1 | Lastdate for submission of claims ] | 13 th June, 2020 —|

12. | Classes of creditors, if any, under clause (b) of sub-section Not applicable  as  per information
(6A) of section 21, ascertained by the interim resolution | available with IRP
_| professional E—
13 | Names of Insolvency Professionals identificd to act as Not applicable as per information
Authorised Representative of ereditors in a class (Three available with IRP

| __mames for cach class) |
4. | (@)Relevant Forms and (a) htpps: ibbi.gov in home downlogds

____(biDetails of authorized representatives arcavailable at: | (b) Physical Address: Not Applicable
Notice irhcrch} given that the National Company  Law Tribunal. New Delhi has ordered the
commencement of 4 corparate insolveney  resolution process of the DYNAMIC TENTBOOKS
PRINTERS PRIVATE LINITED on 27 1h May, 2020
The creditors of DYNAMIC TEXTBOOKS PRINTERS PRIVATE LIMITED are hereby called upon ton
submit_their claims with proof on or before 13 th June 2020 to the interim resolution professional al the
address mentioned against entry No. 10,
The financial creditars shall submit their claims with proof by electronic means only. All other ¢reditors
may submit the claims with proof in person, by post or by electronic means.
A financial creditor belonging 1o a class. as listed against the entry No. 12, shall indicate its choice ofl
authorised representative from among the three insolvency professionals listed against entry No. 13 (o act
as authorised representative of the class [Not Applicable] in Form CA.
Submission of false or misleading proofs of claim shall attract penalties.

Shiv Nandan Sharma
Interim Resolution Professional of DynamicTestbooks Printers Pat | 1d
Reg. No. IBBI/IP-P00384/2017-18/10641

31" May, 2020, New Delhi
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